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THE BE Tady TRV

s

cise of the pousrs
of Section 10 of ths

Income~tax Act, 1367 {43 of 1961), t ha Centxal -Govarnment heraby
notifies “Veda Rakshana Nichi Trust, Madras® for the purposs of
the said subsclause for the assessment ysars 1980-91 to 1992.93

subject to the following conditions, namelys’

To

(1)

(i1)

(ii%).

tha assesses will apply its incamel or accumulate it
for application, wholly and exclusively to tha
cbjacts for which it i2 astablisheil

ths assesses will not invest or degosit its funds
{other then valuntary contributiond rocsived and
maintained in the form of jewells ryl, furniture stc,)
Por any period during the previous years relevant
to the asasssment years mentioned ve otheruise

‘than in any one or more of the formb or modes
- specified {n subesection (5) of sec%ian 113

{
this notification will not apply intrslation to
any incoms bsing profits and gains ¢f businessy
unless the business is incidental tg the a ttainment
of the objectives of tha assessea arid separate
books aof accounts are maintained in [respect of
such businmsss, :

! '
U AANDD, 5
{ S.K. CHATTERJEE
OFFICER OGN SRECIAL DUTY

The Manager,

Government of India Prass,

Ring Road, Mayapuri Industrial Ares,
(Near Rajouri Gardm), New Delhi,

PuTels



Copy to:
1. The Chairman, VYada Rskshana Kidai Trust, No.2, Sresyus,

2,

3.
4.
=N
S

7.

8.
9.
10,

11.

12,

13,

Viin Mal¥ Road, Méngsnallur, Magras~61,

The Commissionsr of lncomgetax, Tamil Nadu-V, Fadree uithref. to
his lettar No,208~A/(12)/83-84/T.V. datad Zi«6-1940,

Directar Genaral(l.T.Exemptions), 10, Mindietor Row, Calcuit =71,
All Chisf Commigsionsrs % Uirsctsvs Genaral of Income-tax,
Director of Income~tax(KSP & PR), Heuw Dslhi,

Girector of Income=-tax{0&Ms), .Dirar.tof of Income-tax{Audit),

Dirsctor of lncone<t ax(I17)} Uirector of Inmueax(Systeas),
Diractor of Incomc~tax Uigilancs)& Dirsctog of Incan&—taxfﬂsmvary}.
All ufficers & mecticne of the CoBoueTe, Now Dalhd.

Comptroller & Auditor General of India, #ow Delhi(20 ctopies).
Bulletin Section of the Directorats of Inspection(RSP&PR), N Delhi,

Olrector General of Training, National hAcucenmy of Oirsct Taxes,
Negpur(S coples), ' :

Joint Seccotary, Minfistry of Law & Justices(Deptt., of Laegal Affaire),
New Dolid,

The Chief Comtroller of Accounts, Centml Buard of Direct Taxap,
H.Elﬂuk. “1&'.‘ Bha\lln. New Dmlhi,

l1.F.U.(Cantrhl Boara of Oiroct Taxae).

{ Mrs.V, RANAKAISHNAN )
SECTION uFFICER,



